Slessape from 11 BEFTEMBER 1IN0 Calling Attention to Mattsy @300

" "'Rejys Sebha

OTIPXCATIONS TP ALl Insia Szm-
N ' viess Acr

The Niinister of State in the Minis-
w,am.lldn (Bhxi Datar): I
beg to lay on the Table, under sub-
section (2) of Section 3 of the All
India Services Act, 1951, a copy of
each of the following Notifications :

(1) G.S.R. No. 764 dated the 6th
September, 1868. .

(2) G.S.R. No. 765 dated the 6th
September, 19858 making cer-
tain amendment to the Indian

Police Service (Uniform)
Rules, 1854. [Placed in
Library. See No. LT-918/
58.]

Comr INDUSTRY (REGISTRATION AND
LicEnsinGg) Ruires

The Deputy Minister ot Commerce
and Indastry (Shri Satish Chandra):
I beg to lay on the Table, under sub-
section (3) of Section 26 of the Coir
Industry Act, 1953, a copy of the Coir
Industry (Registration and Licensing)
Rules, 1958 published in Notification
G.S.R. No. 47 dated the 22nd Feb-
ruary, 1958, [Placed in Library. See
No. LT-912-58.]

AMENDMENTS TO COMPANIES (CENTRAL
GOVERNMENT’S) GenERAL  RuULes
AND FORMS

Shri Satish Chandra: I beg to lay
on the Table, under sub-section (3)
of Section 642 of the Companies Act,
1956, a copy of Notification No. G.S.R.
750 dated the 30th August, 1858 mak-
ing certain further amendments to
the Companies (Central Govern-
ment's) General Rules and Forms,
1958. [Placed im Library. See No.
LT-013/58.]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secrotary of Rajya Sabhe :

of Urgent Public Importance

“In acoordance with the provi-
sions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Estate Duty
(Amendment) Bill, 1958, which
was passed by the Lok Sabha at
its sitting held on the 1st S8eptem-
ber, 19568, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regard to
the said Bill"”

12.17 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RESULTS OF TALKS HELD BETWEELN TYTHE

Promy MiNISTERS OF INDIA AND Paxas-

TAN ON TRE 9TH AND 10TH SEPTEIMBER,
1958.

Shrt 8. M. Banerjee (Kanpur):
Under rule 197 I beg to call the atten-
tion of the Prime Minister to the fol-
lowing matter of urgent public import-
ance and I request that he may make
a statement thereon:

“Results of talks held between
the Prime Ministers of India and
Pakistan on the 8th and 10th
September, 1858.”

The Prime Minister and Minister of
External Affairs (8Shri Jawaharial
Nehrn): Mr. Speaker, as the House
knowg the Prime Minister of Pakis-
tan visited Delhi at our invitation.
He came here on the 8th of this month
and left yesterday morning.

In the course of his stay here, we
had talks with each other in regard to
border problems principally. At the
end of his stay here, a statement a
brief statement, was issued which has
already appeared in the daily prese
thig morning. If you wish I can lay
a copy of that Statement on the Table,

Wr, Speaker: Yes.
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Shel Jawalarinl Neharm: That state-
ment states that a number of border
problems relating to the eastern region
have been solved, or agreements have
been arrived at. Some other matters
still remain for further consideration,
and some procedures have been laid
down.

I am not quite sure if it will be
easy for me to explain, and for the
House to understand, the specific bor-
der problems of villages here and
there. Nevertheless, I shall endeavour
to refer to them.

In the eastern region there was a
boundary dispute between West
Bengal and Pakistan, between the
district of Murshidabad and the dis-
trict of Rajshahi including the thanas
of Nawabganj, Pakistan, and Shiv-
ganj, which was earlier, in the pre-

partition days, Malda District. This
was No. 1 of the Bagge Award.
I might mention here that just

before the actual partition took place,
Mr. Justice Radcliffe waz appointed
to determine the exact line of parti-
tion of the frontier. He did so, and
that was very largely accepted, but
some disputes arose as to the inter-
pretation of the Radcliffe Award.
Some time thereafter, another tribu-
nal was appointed presided over by
Mr. Justice Bagge and having a Judge
from India and a Judge from Pakis-
tan. This Bagge Tribunal consider-
ed the disputes in the eastern region,
and made certain recommendations
or awards rather. Again, most of
these were accepted and acted upon.
But, unfortunately, some doubts
still persisted, and some arguments and
controversies went on in regard to
some areas, and that has continued all
these years. So, on this occasion, we
considered some of these disputes still
persisting. And one of the decisions
arrived at was in regard to this, what
is called, Bagge Award No. 1, which
I have just related, and another one,
Bagge Award No. 2 between West
Bengal and Pakistan, concerning the
common boundary between a point on
the River Ganges where the channel
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of the river Matabhanga takes of
according to the Radeliffe Award ang
the northernmost point where the
channel meets the houndary between
the thanas of Daulatpur and Karimpur,
this has been decided previously; it
has been settied that exchange of
these territories should take place by
the 1§th January.

Then, there was a dispute called the
Hili dispute, also between West Ben-
gal and Pakistan, Pukistan gave up
or dropped this dispute, and, there-
fore, the position has been decided
and remains in favour of India.

The fourth was the Berubari Union
No. 12. That is also between West
Bengal and Pakistan. It was decided
to divide the area under dispute by

. half and half, half going to Indis and
: half going to Pakistan.

‘The next one is about two Cooch-
Behar chitlands, on the border of
West Bengal, which, it has been decid-
ed, should go to West Bengal.

The next was some disputes about
that border between the 24-Parganas
in Khulna and the 24-Parganas in

Jessore. It was decided agtin here
that the mean position should be
adopted in both these, taking the

river Ichamati as a guide, that is, as
far as possible, pursuing this river.
These are in regard to the border dis-
putes between West Bengal and
Eastern Pakistan.

Then comes the dispute between
Assam and Eastern Pakistan. There
was the Bholaganj dispute. In re-
gard to this, Pakistan gave up its
claim.

Then, there are the two rivers, the
Piyain river and the Surma river. It
has been decided to have a demarca-
tion made according to notifications
made, that is, previous notifications;
therefore, we cannot be sure where
this demarcation will be, but it has
been decided that wherever the de-
marcation may be, full facility of
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na should be given to both
gdes. That is in regard to navigation
in these rivers.

Then, go to the Tripura-Pakis-
tan border. There was a small bit of
territory, & few wcres, near the rail-
way, where the rmilway passes.
We have agreed to give this small
territory to Pakistan because it is
near their railway.

Another Tripura dispute is about
the Feny river. This has been de-
cided to be dealt with separately.
The course is being laid down.

There is one thing more, which has
been long causing us, and I believe
Pakistan, a great deal of trouble.
These are the Cooch-Behar enclaves.
The Cooch-Behar State had little bits
of territory all over, and some of
those fell in Pakistan and some in
India on partition, as Cooch-Behar
State itself. Therefore, the result is
that we have some territory in Pakis-
tan, little enclaves, little islands, and
they have some here, which is very
awkward. They cannot deal with
their territory inside India, and we
cannot deal with our territory inside
Pakistan. In fact, nobody deals with
those territories. In law, we canneot,
in practice, we cannot, and they are
just odd bits, usually the home of
smugglers and other fugitives from
the law. So, it has been decided ulti-
mately that we should just exchange
them, that is, our Cooch-Behar terriy
tory in Pakistan goes to Pakistan, and
their enclaves in India come to India.

All these changes involves some ex-
changes of territory; in some cases,
India gains a little territory, and in
others, they gain it. ‘These are more
the decisions arrived at,

g
g

Then, I might mention those pro-
blems that are left over for decision.
the Patharia hill reserve forest

Public Imjportance
of forests, that is, of Assam and of
East Pakistan, together with the two
Chief Secretaries, to’ meet to draw
up provisionally some line there,
even previous to a settlement of that
dispute, so that there might not be
friction. As a matter of fact, nobody
lives in this forest. Disputes arise
because of timber; people go over
in the other srea. So, in order to
avoid this overlapping, some tempo-
rary line may be drawn till such
time as we can settle that matter.

Then, there iz another matter, and
probably one of the more important
ones in Assam, on the Assam-East
Pakistan border. This was also re-
ferred like the Patharia reserve forest
to the Bagge Tribunal. This is in
regard to the course of the Kushiyara
river. The Bagge Tribunal decided
abgut the course of the Kushiyara
river, but, according to us, some
points have not been cleared up and
are due to some confusion about maps
etc. And this point has remained. It
is an area, containing, I believe, or
consisting of, about 30 villages. That
is in our possession at present, and
has been, in fact, all along in our
possession. These will have to be
decided, that is, both these matters
which pertain to the eastern region—
in fact, these are the only matters per-
taining to the eastern region—have to
be decided still, apart from one of
the small ones.

On the western side, the points to
be determined are these; in effect we
did not decide anything about the
west. There are the Suleimanki and
Hussainiwala areas, Both deal with
headworks, canal headworks. It 1s
not a question of any large area, but
nevertheless, dealing with how the
headworks are to be worked, and
who should have the bunds. And
they are of certain jimportance not
in area but otherwise. In regard to
these two, we have suggested that the
two Secretaries whould consult their
respective engineers the two Secre-
taries meaning the Commonweslth
Secretary of India and the Foreign
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Secretary of Pakistan, and after joint
consultation with the engineers, should
report to us. Then, there iz a small
area of three villages in the Lahore-
Amritsar border, Sarja Marja ete.
And another matter which we had
not considered was in dispute. But,
nevertheless, Pakistan has referred to
that. It is....No, I beg your pardon.
There is one matter which concerns
Chak Ladheke, a small tongue of land
there in the Punjab area. Then, there
ig Chadbet in Kutch; Pakistan raised
this question two or three years ago;
and we did not do anything; we
thought that there was no dispute
about it, and we sent them a rather
lengthy reply to which their answer
really came about ten days ago, after
two years. Anyhow, because they
claimed something, this is also a mat-
ter to be considered. Therefore, the
position is this. Quite a number of
matters which were leading to irrita-
tion between the two countries have
been disposed of. Naturally, that is
a matter for satisfaction, for each
little thing creates confusion on the
border and people there suffer.

In regard to one—which nright be
called somewhat—bigger matter, of
Assam, that is, following the course of
the river Kushiyara, that is yet to be
considered by us. The Patharia
Forest question is really not a diffi-
cult one, but because the one to which
1 have just referred, the Kushiyara’
has not yet been settled. Pakistan
wanted to attach that also for consi-
deration in future. On the westemn
swide, there are these headworks etc.
and some bits of land.

We thought, and we still think, that
the best course to decide any re-
maining matter, which cannot be
decided by talks between ourselves,
t¢ to refer it to some independent
party—tribunal—to decide, because
there is no other way. Rither we
rome to0 an agreement ourselves or
ask somebody else to advise and we
wrill accept whatever decision is arriv-
od at, whether it is in our faveur or
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aguinst us. For the ypresent the
Pakistan Prime Minister was not
agreeable to this being done in ve-
gard to one particular matter. But
the matter is open for consideration.
In our statement that has appeared in
the Press, it is said that these matters
are reserved for future consideration
between us.

There are two other things. One
is that we have said in regard to the
exchange of small territories that we
do not want migration from them, as
far as possible, and we advise the
people to continue living where they

An Hon. Member: It is impossible.

Shri Jawaharlal Nehru:...... and
accept the country to which they will
now belong. In any event, it is not
a question of large numbers. But we
see no reason why this idea of people
migrating should be encouraged there.

Further, we have said that we hope
to keep in touch with each other and
try to reduce the areas of difference
in this way and find out some way
of deciding the points that remain.
On the whole, therefore, I think that
the result of our meeting has been
satisfactory.

I also lay on the Table a copy of
the communique izsued after the
talks. [Placed in Library. See No. LT-
917/58.]

Shrimati Renu Chakravartty
(Basirhat): May I ask one question
on a point of information? I want to
know whether any discussion took
place regarding exchange of prisoners.
We had heard that on the 8th there
would be exchange of prisoners. But
except in Tripura, we have not beard
of any exchange of those who have
been arrested along the borders.

Shri Jawaharial Nehra:' My im-
pression was that the exchange of
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prisoners had tsken place. I really
do not know if it has actually taken
place.

Hhrimati Ronn Chakravarity:
Those who were arrested and taken
sway—have they all been released?

Shrt Jawaharial Nehru: 1 will try
to find out. The lists exchanged bet-
ween Pakistan and India about pri-
soners were not identical, that is to
say, according to us, if they had 15,
according to them, they had only 10.
The admitted ones were released. In
regard to the others, those that are
mentioned in our lists, we will try
and find out. Those that were men-
tioned in both the lists were released.
There is no doubt about their re-
lease. The point is of finding them
out.

Shrimati Renu Chakravartity: The
hon. Prime Minister knows that we
have been trying to negotiate for
certain people along the 24-Parganas
border who were arrested over the last
five or six months. They have not yet
been released. That was why I
asked this question.

Shri Jawaharial Nehru: I do not
know about some old prisoners, how
they are affected. The hon. lady
Member says that they were arrested
six months ago. Anyhow, I will try
to find out and let her know.

Shri Hem Barua (Gsuhati): On a
point of information....

Mr. Speaker: It is not usual to ask
questions after a statement is made in
reply to & - Calling Attention notice.
Hon. Members will kindly read the
statement of the hon. Prime Minister.

Shri A. C, Guba (Barasat): I want
a clarification just in regard to one
village Turkergram. It was under
Pakistan occupation. Nothing has
been stated about that. What is the
position of Turkergram village?

Sbri N. R. Ghosh (Cooch-Behar):
Half of Beru Bari is going to be given

Public Importance :

to Pakistan. That portion is inhabi-
ed by 10,000 people who migrated
from Pakistan and who were rehabili-
tated there. What will happen to
them? In the exchange of enclaves,
could that not be adjusted?

Shri Jawaharial Nehra: Half of
what? I could not follow what the hon.
Member said.

Shri N. R. Ghosh: When the en-
claves were exchanged, we were to
get a bigger area as our enclaves are
much bigger than theirs. We are now
going to make over half of the Beru
Bari to them. This half is actually
inhabited by 10,000 refugees who mig-
rated from Boda and other areas now
in East Pakistan. They had rehabili-
ted themselves there by their own
efforts. These people are going to be
refugees again.

Shri Jawaharlal Nehru: I cannot
answer that question.

The first question presumably re-
lates to the so-called Cooch-Behar en-
claves.

Shri A. C. Guha: No, Sir. It is not
in Cooch-Behar enclaves.

Shri N. R. Ghosh: Half of Beru
Bari is being given to Pakistan. This
is in the Jalpeiguri Thana. This por-
tion was alleged to belong to Pakistan.
When this area wag being given to
Pakistan, could this not have been
adjusted against the surplus area
which we were to get by the exchange
of enclaves without making a gift of
the surplus area to Pakistan? What
will happen to these 10,000 refugees?

Shri Jawaharlal Nebhru: The hon.
Member, when he uses the word ‘en-
claves’ refers to Cooch-Behar en-
claves. It is true that the area of the
Cooch-Behar enclaves is about 11
square miles of territory or so. There
is more of it in the enclaves we give.
But in some of the other enclavas that
1 have referred to, we get more land
from Pakistan. It has been, to some
extent, adjusted, not precisely and
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exactly. . We get more in some of
Mese exchanges and they get more in
others. There is no other way of
coming to an angcment.

Shri N. R. Ghosh: That portion ac-
tually was not occupied by any
refugees, but this portion of Beru
Bari is inhabited by refugees.

Raja Mahendra Pratap (Mathura):
May I ask why did not the hon. Prime
Minister take advantage of this op-
portunity to settle the broader ques-
tion, and do away with the frontiers
altogether?

Somo Hon. Members rose—

Mr. Speaker: I am not going to allow
any questions.

Shri Raghunath Singh rose—

Mr. Speaker: Order, order. Hon.
Members know that after a Call At-
tention Motion has been answered,
there are no questions allowed. If
any hon. Member has got a doubt and
wantg to ask some questions, T will
sallow them later on in the usual
course; the questions will come up it
they are of very great importance.

oY oo fey (aTTORRY) Cosrer
wgE, & wrk gavw A @ g
g A oF frdew s wgE g AR
gRlfFmawmagEd R
w fasw qv gy fede gy wifed
mﬁr?muﬁﬁmmwm
¥ A% |

8hri Jawabarial Nehru: I do not
quite know whether the hon. Member
wanted a debate on this, on what I
have read out. The hon. Member also
wanted debates on one or two other
matters in the course of the last half
hour! 1 do not know what there is
to debate about this. Of course, if the
House wants to have any more clari-
fiostion, I am prepared to give it. But
‘the House will realise that we have
come to an agreement and I have to

honour that agreement—we have to
honour that agreement. If I have
made mistakes, I can be censured, Bat
I have got to honour it, so faxr as- I
am concerned.
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Mr. Speaker: Order, order. This ls
unusual of Shri Raghunath Singh.

Shri Jawaharlal Nehru: Surely a
debate in the House is the worst pos-
sible medium to give suggestions for
future negotiations. 1 do not under-
stand why hon. Members want a dis-
cussion on this like that on the canal
waters. One does not, when one has
to deal with another country, have
a public debate as to how to negotiate.

st vgqAw fag : weaw wERT,
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Shri Tyagl (Dehra Dun): On a point
of order on the clarification (Interrup-
tions). According to the Constitution,
no territory of India could be trans-
terred out without the sanction of this
House. I, therefore, want a clarifica-
tion on this issue as to whether all
these agreements arrived at shall be
put before the House for obtaining the
approval of the House.

Shri Jawabarial Nebru: That is a
conatitutional matter which the hon.
Member has raised. So far as boun-
dary adjustments are concerned, all
these are interruptions or the like of
the Radcliffe Award or the Bagge
Award. I do not think this would
require any such thing. It may, I do
not know how far; but so far as the
Cooch-Behar enclaves are concerned,
they might, perhaps, require a kind
of reference. I shall ask my col-
league, the Law Minister to look inte
that.





